LA
R X -
\‘T’\'

IN THE CENTRAL ADMINISTRATIVE 5
PrINCIPAL BEFCH MZW DL

No,B4G6/91 | DATE OF DEGISILE ...
22749

Sh, Bharat Singh Applicant.

/s
Oirector of Priniidg Respondents
For the applicant S5h.0,Re.Gupta,counsel
For the Respondents "Mrs,Raj Kumari Chopragcoursel
LORAM

Hon'ble Mr.Justice Kam Pal Singh, Vice Chairmen(3d)

-

Hon'ble Mr.I.P.Guptz, Member(A)
1. Whether Reporters of logal papers may be

alloued toc see the Judgoment?

2, To be referrea to the Reporter or not?

JUD GEMENT

(Delivered by Hom'ble Mr.Justice Ram Pal Singh)

‘Applicant filed this ‘C.A. on 24=-2-1391

containirg the prayer for appointment of applieant on
) The . ) }

compassionate groundsyfather of the applicant was employed
as Compositor B€zcer in Government of India Press,Minto
Road, New Delhi, He cied in harness on 15-5-1987 leaving

: e oed,
behind the family consisting of ore uldaunu1fe, one son
and two daughters, Appiication of the applicant containing
préger for compassionate appointment was turned doun by
thera%pundents on 15=-2~1988, The applicant has not filed
this 0.A. within the pericd of limiftation prescribed uncer

§ection 21 of the Administrative Tribunal Act, 1985,




If the filing of thel,&k. was delaysd due to sufficlert

causs, then he should have filedﬁha application under

o 2is) :
Section 2424) of the Administrative Tribunal Act,1985

for condoration of delay, The applicant has not filed
such applic%tion, hance we are unable Lo judge vhather
any suFfieient cause gxisted'or not for condoning the:
delay., Thus the U.h, is HOp;lsgsly harrcd by limitetion,

'

2. Shri Gupta also contended that the compassionate

appointment can be directed within the period of S-years,

but he has recieved rejsction to his prayer by the

respondents ad back as 15-2-1988. Honce it does not

-~

come within the period of limitastion and the G.A, B

i

dismissed as barrcd by limitation, However, before

parting it is mentioned that there appoars to be some
scheme being prepared for appoimtment on compassicnate

grounds in deservirg cases and it is hoped that tha

¢+

respondents shall consiaer this case of corpassionate

appointment under that scheme, In the cirgcumstance,

A

the parties shall bear theolr own cosis.
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